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Engagfog ships of foreign Shipping 
Co. for importing cashew nuts. 

. 2747. SHRI C. K. CHANDRAPPAN: 
·wm the Minister of FOREIGN 
TRADE be pleased to state: 

(a) whether the Cashew Corpora­
:t:ion .of India is engaging ships of 
_for;eign Shipping Companies for bring­
jng cashew nuts from East African 
-countries; 

(b) if so, the t eams of Agreements 
.entered into by the Cashew Cor pora­
t ion of India with foreign Shipping 
Compan ies ; and 

(c) the r easons for not engaging 
ships of Indian Shipping Companies, 

i ncluding Shipping Corpora t ion of 
India? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF F OREIGN TRADE 
(SHRI A. C. GEORGE) : (a ) Yes, S ir. 

(b) l<~uu Liner Terms for carriage 
d 216,000 tonnes to be shipped during 
October 1971 t o December 1972 at 
.£6,40 per tonne h ave been entered into 
in consultation o. .1d clearance with 
Ministry of Shi;iping and Transport. 

(c) The ships of Indian companies 
could not be engaged due to the non­
<competitive freight r at e. 

Import of Arecanuts from Ceylon 

2748. SHRI C. K. CHANDRAPPAN: 
Will the Minister of FOREIGN 
TRADE be pleased to state: 

(a) whether Government are im­
]lOrting Arecanut from Ceylon; 

(b ) if so, the reasons therefor; and 

(c ) whether arecanut is also ex­
·ported fro m India and there is difl:l ­
-culty in finding foreign m arkets for 
the :;ame? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF FOREIGN TR.l\DE 
(SHRI A. C. GEORGE): (a) and (b) . 

'There has been imbalance in our trade 
with Sri Lanka and discussions h ad 
been going on in the Indo-Sri Lanka 
Joint Committee for .Economic Co-

operation to redress the imbalance on 
the one hand and to expand and di­
versify trade on the other. It was in 
this context that it was agreed in No­
vember 1971 in the Joint Committee 
to import a small quantum of ~,ve 

hundered tons of a recan:uts from 
Sri Lanka through the >::>Ld<e ·.1.,auc 

Corporation but this quantity has not 
been imported so far. 

(c) Arecanuts are • a lso being ex­
por ted by India but exporters have 
been experiencing difficulties because 
of competition from other sources of 
supply and comparatively higher 
prices of Indian arecanuts. 

Coir Board's advertisements through 
foreign advertising firm 

2749. SHRI C. K. CHANDRAPPAN: 
Will the Minister of FOREIGN 
TI3.ADE be pleased to state: 

(a) w h ether t he Coir Board is 
doing its adver tisement through 
Hindustan Thompson, an adver t ising 
firm in which m ajorit y shares a:-e 
foreign ; 

(b) if so, whether it is not a viola­
tion of the policy la id d own by Gov­
ernment in th.is r egar d; and 

(c) if so, the steps Government 
propose t o t ake in the m atter ? 

THE DEPUTY MINISTER IN THE 
MINIS'l'RY OF FOREIGN TRADE 
(SHRI A . C. GEORGE): (a) to (c). 
The Coir Boar d has engaged M/s 
Hindust'an Thompson Associates as its 
publicity consultants. The Board w as 
advised to discontinue this arrange­
ment. The firm had, h owever, filed 
a writ petition and obt ained a stay 
order. The Coir Boar d decid ed t o 
continue th e services of M/s. Hindus­
tan Thompson A ssociat es Ltd. until 
the case is d ecided by t he High Court. 

Complaints Regarding Restrictions 
on Expansion of Export-Oriented 

Units 

2750. 13HRI K. LAKKAPPA: 
SHRI D. D. DESAI: 

Will the Minister of FOREIGN 
TRADE l:5e pleased· ito t state: 




